
Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

RPF/POST/NLP Case No-01 of 2021 

Under Section-3(a) RP (UP) Act 

 
ORDER 

 

   07-05-2021 

Case record put up before me. 

Accused/UTP named Sri Arshel Horo is produced today through 

video conferencing.   

On careful perusal of the entire case record, it disclosed that the 

accused/UTP named Sri Arshel Horo was already allowed to go on 

bail of Rs. 10,000/- with a suitable surety of like amount vide 

order dated-25.03.2021 after completion of his statuary period 

inside the judicial custody and till date the said accused person is 

unable to furnish his bail bonds due to his incapacity. However, 

today, accused Sri Arshel Horo has furnished PR bond for his 

release. Till date the I/O failed to submit F.F/Charge sheet.  

Hence, considering the incapability of the accused person in 

respect of furnishing bail bond, this court finds it reasonable to 

allow the accused person to go on execution of his PR bond. 

Accordingly, accused/UTP named, Sri Arshel Horo is entitled to go 

on execution of his PR Bond of Rs. 10,000/- under the following 

conditions-  

1. The accused person shall make himself available before the 

court/concerned police station as per the date of their appearance 

fixed by the court or by the police; 

2. The accused person shall not induce any witnesses after his 

release;  

3. Accused person shall not hamper or temper of investigation; 

4. The accused person shall co-operate with the I.O till the I.O 

concludes the investigation;  
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5. The accused shall not repeat the similar types of offences 

after his release from the judicial custody; 

In the event the accused fails to comply with the conditions 

imposed, his P.R bonds shall stands cancelled/forfeited.  

On furnishing the PR Bond above the Superintendent of Central 

Jail, Tezpur release the accused forthwith and inform the Court 

and District Administration.  

Let a copy of this Order be furnished to Superintendent of Central 

Jail Tezpur and D.C Sonitpur of its strict compliance.  

Date as fixed earlier. 

  

           Chief Judicial Magistrate,  

                     Sonitpur, Tezpur 

 

Later on,  

In compliance with the order passed today i.e. on 07.05.2021, 

accused person named, Sri Arshel Horo submitted PR Bond of Rs. 

20,000/- as per the conditions imposed upon him. The PR Bonds of 

the accused person is checked, verified and accepted. Issue Release 

Order accordingly.    

Superintendent of Central Jail, Sonitpur at Tezpur shall maintain the 

social distancing at the time of release of accused person.   

 

 

Chief Judicial Magistrate 
                                               Sonitpur at Tezpur 


